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Allahabad, this the 20th day of NOv.2C01.

~UOHUM: HON. IM1. ::;. DAYM.., A.M.

HON. fV\0: il.~FIWlJD)2.IN,_J~:!..._
CCANO. 134 of 2001

in

O.A. NO. 576 of 2001.

1. Sri Vidjla Vishal Sharma•••• ..... Appl Lcerrt .

Couns el for' appl I cerrt : $ri 1"1.~. Pras ad

Versus

1. .::iri M.K. Rao, D.eputy Comrnds s ioner (A::iministration),

Kendr Lya Vidyal aya .::iangthan, 18, Industrial Area,

.::ihaheedJ eet ~ing h Mar.g, NewDel hi.

2. Mr. K• .:i. Yadav, Principal, Kendriya Vidyalaya No.2,

Chakeri, Kanpur •.••• • • • • • Hespondents •

Counsel for respondents : .::iri N.P. ::;ingh.

BY HON.MH. ~. DAYAL A.M.-----------,--"~ =-
ThiS contempt petition has been filed for

:

punishing the respondents for contempt in connection with

willful disobedience of order dated 14.5.01 passed by the

Tribunal in O.A. tJo.576/01. By the said order, the competeni

aut hority was directed to decid e the repres entation moved

by the appl Lcarrt and keep t r ans f er order in ab eyance till

the representation is decided. The Counsel for respondents

have filed Annexure-IX to C.A. by which the representation

of the applicant dated 17.5.01 has been decided.

2. Counsel for applicant has stated that the

repres entation of the app1 icant has been rej ected on the

sol e g round that he has cane to the Tribunal. ,Je do not

find that such an inference can be drawn after reading

~rder on representation of the applicant.
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3. The Counsel for respondents has annexed an order

at A-I which regul ar is es the period from 14.5.01 to 22.8.01

in Kendriya Vidyalaya, Chakeri, Kanpur and authorises the

payment of salary and allo'v"Iances frcm the said inst.itution.

Under the circumstances, lovefind that the orders have been

compl ied with. The corrt smpt proceedings dropped. Notices

issued are discharged.

J •\1. .M.

Astha.naj


